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Notice

Revenue on Gag anq Carbide

( Shri Guilshan:
| Shri Hukam Chand
1821-B. ! Kachhavaiya:
i Shri Onkar La] Berwa:
{ Shri Y. D. Singh:

Wil; the Minister of Home Affairs
ke picased to refer to the reply given
to Unstarred Question No. 1171 on the
27th September, 1964 and state:

(a) whether it is 3 fact that the
Delhi Administration have not so far
deieted gas and carbide from the re-
gistration certificates of many me:-
chants in Delhi and there is a heavy
Insg to Government;

(b) if so, the action Government
propose to take in the matter to pre-
vent this loss of revenue; and

(c) whether Governmeént have re-
ceived any representation in this res-
pect and if so, the result thereof?

The Minister of State in the Minis-
try of Home Affairg (Shri Hathi): (a)
to (c). The requisite information is
being collected and wil] be laid om
the Table of the House.

12.26 hrs.

RE: CALLING ATTENTION NOTICE
(Query)
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Shri Kapur Singh (Ludhiana): I am
afraid the precise point made by the
hon. Member has been somewhat
missed. The precise point is not that
sometimes calling attention notices
get admitted there and they do not
get admitted here. But the precise
point is that it almost invariably hap-
pens that some calling attention
notices which are refused here are
admitted there and it almost never
happens that calling attention notices
refused there get admitteq here.

Mr. Speaker: If that is the opinion
of the hon. Member, there may be
something wrong with me.

Shri Kapur Singh: Not an opinion,
Sir, but facts.

Shri H. N. Mukerjee (Calcutta
Central): If it is the case that it is
on account of the Ministers respond-
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[Shri H. N. Mukerjee]

ing in a different manner to the Rajya
Sabha than to your summons, it is a
serious matter. Previoussly you have
been pleased to observe that there
have been cases where on account of
ministerial obstruction, you did not
allow a calling attention notice. If
that is the case, it is a serious
matter.

Mr. Speaker: That was a different
thing. It happened at that time and
I had made that observation.

Shri Hari Vishnu Kamath
(Hoshangabad): If I heard you aright,

Sir, you said: “#‘E | &0 QI
T g If 1 have followed what

you said, the treasury benches are
deliberately acting contrary to your
directive or they ignore your direc-
tive. it comes to that and you are
helpless in the mratter. Then, how
can parliamentary democracy work in
this country, Sir?

Mr. Speaker: This is not the case.
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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

AGITATION LAUNCHED BY THE REPUBLI-

CAN PARTY ON 6-12-1964 AND THE

COUNTRY-WIDE ARRESTS OF ITS VOLUN-
TEERS

Shri Maurya (Aligarh): I call the
attention of the Minister of Home
Affairs to the following ‘matter of
urgent public importance and 1 re-
quest that he may make a statement
thereon:

“Agitation launched by the
Republican Party on the 6th
December, 1964, and the country-
wide arrests of its volunteers.”

The Minister of State in the Min-
istry of Home Affairs (Shri Hathi):
Sir, a satyagraha was started by the
Republican Party of India on
December 6, 1964 with a view to
drawing the attention of the Govern-
ment to its charter of demands. In
the course of the satyagraha,,workers
of the party courted arrest by trying
to enter Government Reserved
Forests in different States and cutting
the trees, and trespass into municipal
or Government land and public places
and buildings. Workers of the Party
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Public Importance

who violated the law or were likely
to disturb the peace were arrested by
the State Government but several of
them have since been rleased,

The main demands of the party are:
installation of a portrait of the late
Dr. B. R. Ambedkar in the Central
Hall of the Parliament, enjoyment of
the land of the nation by actual
tillers, allotment of possession of
idle and waste land to landless
labourers, adequate distribution of
foodgrains and control over rising
prices! improvement of the lot of
slum-dwellers, full implementation of
the Minimum Wwages Act, 1948, ex-
tension of privileges guaranteed by
the Constitution to such of these

.scheduled castes who have embraced

Budhism, completion of reservation
in services to scheduled castes and
scheduled tribes by 1970 and proper
enforcement of the Untouchability
(Offences) Act, 1955. It will be ob-
served that these demands dea! with
broad and general issues which cannot
be decided on the spur of the
moment. As the House is aware,
Government has kept the interest
of backward classes constantly in
view and devoted considerable
amounts to various schemes in this
regard. The leaders of the Republi-
can Party of India will, there-
fore, be well advised to take up
these issues in a Constitutional mann-
er with the State Governments and
the appropriate Ministry of the
Union Government instead of adopt-
ing an agitational approach.
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